The House then adjourned for lunch at twenty-seven
minutes past one of the clock.

The House reassembled after lunch at thirty-one minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

The Representation of the People (Second Amendment) Bill, 2008

SHRI P.R. RAJAN (Kerala): Mr. Deputy Chairman, Sir, while introducing the Bill, the
Minister has explained, in detail, the circumstances in which the Bill was presented in the House.
He himself has agreed with rampant corruption and violation of rules in the years since 1996
when the last Bill was passed in the Council. Now, the position continues as such. That was his
explanation. So, it has become necessary to introduce a new Amendment Bill, 2008,
plugging out the loopholes in the 1996 Election Rules. Therefore, the 22 proposals, received from
the Election Commission for banning such loopholes, were issued. What were the proposals?
One was about the district-wise Appellate Authority. In the first proposal made by the
Election Commission, there were complaints, in the preparation of electoral rolls, of removing
the names of voters from the electoral rolls, without taking any evidence from the persons
concerned. This may be either at the intervention of the ruling party or of the other authorities

concerned.

The other complaint was the intervention of the Commission in regard to the existing rules
and regulations. In a democracy, in any parliamentary democracy, in any form of Government
and democracy, the process of election has to be free, fair and equitable. But during the past
many years, the entire process was done contrary to the above principles. In these
circumstances, it was felt necessary that some need-based measures be taken to remove the
loopholes noticed in the Representation of the People Acts of 1950 and 1951 (43 of 1951). In
July, 2004, the Election Commission of India had forwarded a set of 23 proposals on electoral
reforms to the Government for consideration. While considering the proposals of the Election
Commission it was felt appropriate to examine certain proposals in respect of electoral reforms
and examine the aforesaid Acts of 1950 and 1951. The formation of an appellate authority within

the districts is one among them.

While considering the above issue, it has to be remembered that no officer who is supposed
to be engaged in the election process should be transferred just before and after or in-between
after the declaration of the election. Another point is the simplification of the entire election
process and disqualification of the person found guilty of corrupt practices. Telecast of exit polls
has to be stopped because of the long process of election. It may affect the last election
process.

Another proposal is regarding corrupt practices. The existing practice of election campaign
sometimes runs against the spirit of the people’s right to choose a candidate in a democratic
manner. The recent election in Jharkhand is a clear example. Shri Madhu Koda has spent crores
of rupees for the election campaign.
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Another is regarding the officers who are supposed to be posted for election duties. No
officer who is supposed to be engaged in the election process should be transferred just before
and in-between after the declaration of the election.

An appellate authority must be appointed within the district for hearing complaints
against corrupt practices. The Enquiry Officers must be appointed well in advance as a statutory
body. The State Election Inquiry Commission must be appointed as a statutory body of the
State.

The money flow in the election must be restricted with appropriate vigilance machinery. The
complaints against corrupt practices must be taken into account immediately. If the Inquiry
Commission notices any corruption or the expenses involved in the campaign are beyond the
prescribed limit, the elected candidate must be kept under suspension till he is cleared of the
charges or disqualified.

Another point is that, as per the Representation of the People Act, in the case of
parliamentary constituency the security deposit for a general candidate is now Rs.10,000 for a
general seat and for the Scheduled Castes and the Scheduled Tribes it is Rs.5,000. This
provision should be amended and the security deposit for the general candidate should be
reduced to Rs.5,000 and the Scheduled Castes and the Scheduled Tribes must be exempted. In
the case of Assembly Constituency, it should be reduced to Rs.2,000 for general candidates and
the Scheduled Castes and the Scheduled Tribes must be exempted. These points have to be
included in the present Bill.

Now, | come to the election expenses.

MR. DEPUTY CHAIRMAN: Mr. Rajan, you have taken eight minutes. There is another
Member to speak from your party. You have just left six minutes for Shri A. Vijayaraghavan.

SHRI P.R. RAJAN: | will conclude quickly. The Government, through the Election
Commission, must bear the whole expenditure involved in the election campaign of a candidate.
No other expenses should be allowed. If any expense other than the expenses provided by the
Government is found to be incurred, the candidate must be disqualified on that ground itself. In
the last Lok Sabha election also there was a general complaint against certain candidates. They
are mostly millionaires and they reported their assets also. It is learnt from newspaper reports
that these present MPs have got assets worth crores of rupees. This will ultimately help only to
bring down their image among the general public.

We may think over whether we have to convert the House into a House of billionaires or
millionaires.

As a Constitutional Authority, the Election Commission has got independent powers. But in
the recent elections, the Election Commission has acted as a political appointee and acted in
favour of the Ruling Party and deputed defence personnel in the Kannur Parliamentary
Constituency.
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In the present Lok Sabha also, it is reported that most of the MPs are billionaires. Hence
they can very well influence the defence personnel and the police authorities.

Then the security amount which has to be paid for the general seat and for the reserved

seat must be reduced. This clause must be amended as such. Thank you.
MR. DEPUTY CHAIRMAN: Your colleague is left with three minutes.
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MR. DEPUTY CHAIRMAN: Dr. K. Malaisamy. You have seven minutes.

DR. K. MALAISAMY (Tamil Nadu): For the relief and relaxation of our Deputy Chairman, let
me submit that | will be brief and | will take a few minutes only.

Sir, we have always felt proud in saying that India is the largest successfully working
democracy in the World. And, this is the popular saying everywhere in the world. But there are
several ills and evils in the system, and in its working. This is the way that | look at it. Sir, | am not
going into the details. On the other hand, | will try to submit certain principles in this Amendment
Bill. Now, we have come across several experiences and learnt a lot of lessons over a period of
time, namely, over more than six decades since Independence, and we have seen 15 General

Elections.

As such, we have learnt a lot of lessons from these elections. Periodical elections are a
must because no law is static and no law is permanent. It is bound to undergo a change.
Periodic amendments and changes are all right. But as far as | am concerned, | have got a
grouse against the well-informed hon. Minister who is very keen in bringing comprehensive
reform in everything. In that process, what he has done is, he has selectively come out with a
few amendments only. As far as | can see, there are number of areas where he can bring a lot of
amendments. Shri S.S. Ahluwalia was saying that the Election Commission has submitted a
number of proposals and different forums have echoed different views and they have selectively
brought in only four or five amendments.

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): Let me clarify.
Twenty-two proposals had been forwarded to the Department-related Standing Committee. The
Standing Committee has given report only in respect of five which we have brought. The rest of
them are pending with the Standing Committee. | want to make it very clear. It is not that
anything is pending with the Government.
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DR. K. MALAISAMY: | am happy with his reply, Sir. But the reforms should have come in an
exhaustive manner and in one stroke. As far as | could see, the main thrust of my entire
presentation is that there is a failure of the system and there is a failure of the persons handling
the system. This is the way | look at it. After having seen 15 General Elections and after having
seen a number of other elections, | know — and the entire House knows — what is going on in
the field. Now, a Constitutional body, the Election Commission, has been constituted. It has got
autonomous powers. Everything is there. It has to handle the election process only through the
State machinery. The State machinery has to give assistance and whatever the Election
Commission wants, it is being done by the field-machinery, namely, the State Government
machinery. As far as the State machinery is concerned, we all know what normally happens; the
Chair also knows. The ruling Party is capable of using the machinery in their favour; the entire
machinery in terms of Police, in terms of polling personnel and is used in favour of the ruling
Party. One may agree or not but this is a fact of life. This is what | want to say. The entire House
is aware of several cases of rigging of elections, several incidents of boothcapturing, incidents of
misuse of the personnel, incidents of corrupt practices. | am sorry to say, corrupt practices in
terms of giving money, in terms of giving presents are rampant. | will give you an illustrious
example. Recently, by-election for Thirumangalam was held. The entire country knows that the
ruling Party in Tamil Nadu was able to win the Thirumangalam by-election. How did they win? It

was through money power. ...(Interruptions)...

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): No, no. This is totally

unwarranted. ... (Interruptions)... This is wrong. ...(Interruptions)...
DR. K. MALAISAMY: What is wrong ? Tell me. ... (Interruptions)...

SHRI DAYANIDHI MARAN: Sir, he is a bad loser. ...(Interruptions)... He is a bad loser.
(Interruptions)

DR. K. MALAISAMY: | will put one simple question. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Malaisamy, you are a senior Member. ....(/nterrupt/ons)...

DR. K. MALAISAMY: Can you swear before the House that money was not given?

...(Interruptions). ..

MR. DEPUTY CHAIRMAN: That is not the issue. But when you speak before the House,
you have to speak with authenticity. (/nterrupt/ons) But, then, why are you asking him? You
address the Chalir. ...(Interruptions)...

DR. K. MALAISAMY: | will come back to the point. My simple point is this. Whatever may
be the directions of the Election Commission, these are not implemented in practice. | mean, the
machinery is weak or the system or the persons handling the system cannot do that or are

not doing it. That is the point | want to make. | am submitting to the hon. Minister as to how the
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system can afford to be improved or how a right person can be put on the right job. This is the

point | want to make. Sir, my second point is... (Interruptions ). .

MR. DEPUTY CHAIRMAN: No, Mr. Malaisamy, you promised that you will not take much

time. ... (Interruptions)...
DR. K. MALAISAMY: Sir, my time was taken by others.
MR. DEPUTY CHAIRMAN: Okay; | will allow you for one more minute.

DR. K. MALAISAMY: Sir, my second point is very important. ... (Interruptions ... The hon.
Home Minister is always considerate with me. He will always encourage me to speak more and

more. | am thankful to him. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: He may encourage but | will not encourage.

DR. K. MALAISAMY: Sir, my second point is this. Coming to the electronic voting machine,
Sir, there is a very big controversy as to how to use this electronic voting machine. Even the
experts have gone to the extent of saying that the electronic voting machine can afford to be
manipulated. This is the point. That is why in some of the countries like USA, etc., etc., they are
not using the electronic voting machine; on the other hand, they go to the conventional method.
So, this is my second point whether the tool used is correct. (Time bell rings)

...(Interruptions)...

Coming to the amendments, Sir, | have five amendments. Out of them, the only one major
amendment is, exit poll, in which, according to me, through the amendment, they want a total
ban. As far as | am concerned, | am one who does not like any inducement, any influence or
handling of voters in any a way. It should be prohibited. | am in favour of it. But the point is,
whether the device, namely, exit poll prohibition or ban wil be all right because Indian
democracy stands on three pillars of executive, legislature and judiciary operating through
bureaucracy and assisted by the fourth estate. So, the fourth estate, namely, the media and the
press is one of the pillars of Indian democracy. If that be the case, can we afford to offend the
fourth estate of Indian democracy? Instead of prohibiting or making a total ban, whether a self-
regulatory mechanism on the part of the media can be done. That is the point. Otherwise, your
propriety and your desirability will be questioned and a war will be waged by them. So, please go

to that area also as to how to do it. Thank you very much, Sir.

SHRI D. RAJA (Tamil Nadu): Sir, the hon. Minister, Shri Veerappa Moily is one of the
experienced Ministers in the Cabinet, who is open to suggestions and other views expressed by
various Members. | have great respect for Mr. Moily for his commendable job as head of the
Administrative Reforms Committee. We have great expectations, but seeing this Bill, | must
point out his approach seems to be very limited and ad hoc one, and there should be a

comprehensive approach to the entire issue.
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3.00 P.M.

Sir, the first line itself of the Statement of Objects and Reasons is very clear. It states, “In
any Parliamentary form of Government and in a Democracy, the process of election has to be
free and fair and equitable.” If that is so, the electoral method is the crucial variable used in an
electoral system in a country for its political process. The electoral method can be (&) plurality or
majority system like in India; (b) proportional representation system like in Brazil; (¢) the mixed
system like in Germany. The choice of electoral method determines the way constituencies are
delimited, registration of votes, design of ballot paper or ballot machine, the method of counting

of votes and that influences, in a way, the entire electoral process.

Sir, the first election to the Provincial Governments, the State Governments, took place in
India under the British regime in 1937 and 1946. The electoral method employed was the first-
past-the-post method. After all these years, we have become a nation of minority Governments
where a party with bare minimum votes, like 30 or 35 or 40 per cent, forms the Government and
the candidates with as less as 18 per cent of votes polled are getting elected. There is a need to
bring in proportional representation system and as a mature democracy—I| consider the Indian
democracy one of the mature democracies in the world—we need to hug it and go beyond the

FPTP system which is a colonial legacy and a system.

So, Sir, keeping this in mind, | wish the Government would consider a comprehensive
electoral reforms which is the need of our system. If you want to cleanse our system to make it

free and fair and equitable, the Government should strive for comprehensive electoral reforms.

My second point is on the question of money power. It is one thing to get rid of the non-
serious candidates by increasing the deposits, the amount of security deposits. But, at the same
time, how are we going to deal with the money power which has got a very adverse impact on
our electoral system. There, | sincerely request the Government. Why cannot the Government
consider the question of State-funding in order to provide a level-playing field to all political
parties? | know, there was a committee appointed by the Government when the NDA was in
power; it was headed by comrade Inderjit Gupta, one of the outstanding Parliamentarians of our
country. That committee has given a report. | do not know whether the Government has given
any serious thought to that report. | think, it is time that the Government considers certain
recommendations made by that committee. The State funding has become a necessity in a
multi-party democracy like ours when we see the dirty role played by the money power in
the entire electoral process and it is all the more necessary to provide level-playing field to all
the political parties. There, | think, the Government will have to address this question
with all seriousness. This issue cannot be further delayed. These are my two major points at this

time.
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Finally, Sir, among the amendments which have been proposed, | agree with many of the
amendments. But, reduction in the security deposit can be considered in case of SC/ST

candidates so that there could be an encouragement for those candidates to fight elections.

Regarding the exit polls, it is one thing that media follows their own codes not to influence
the minds of the people at the time of elections. There, the exit polls can be after the polls are
over in all phases because elections are held in a staggered manner. | do not know how the
Election Commission arrives at that conclusion, that is a separate issue. In one State, there

would be five stages or phases of election; that is a separate issue.

But when such a thing takes place, it is reasonable not to influence the voters in any way.
These things will have to be kept in mind. Again | urge upon the Government to come forward for
a comprehensive reform, electoral reform in the coming days and this Bill serves a limited
purpose. It is an ad hoc Bill. It is an ad hoc approach to certain limited issues but we should go
for a comprehensive reform. Indian democracy requires such a comprehensive reform in

electoral process. Thank you very much.

SHRI H.K. DUA (Nominated): Mr. Deputy Chairman, Sir, over 45 years ago, | was in the
Press Gallery above where | started my Parliamentary reporting. In these 45 years, | have

travelled a distance of 10 yards to avail...
DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): You were looking down upon us.

SHRI H.K. DUA: | was not looking down. These have been crucial ten yards to reach here. |
have never looked down. But certainly you know | never did that. But, thank you, very much for
giving me a chance to speak here. Sir, in this maiden speech, as you said, | dedicate myself to
the service of the House and the country and the values for which both have stood for. Sir, |
have gone through the Bill. It is well meant but | find it limited in scope and range. It tackles some
of the minor glitches that have come to the notice of the Election Commission and others, which
have been noticed in the 57 years of nation’s electoral experience. But these 57 years have
thrown up major challenges before the electoral system and if we don’t meet those challenges,
the electoral system will come into disrepute and that is a threat to the democracy also. The Bill
does not prescribe ways to meet these challenges in a major way. | will just mention two of
them. One has been — Members have been rightly trying to focus on — the role of big money in
elections. It is a serious problem. | would like to draw the attention through you Sir, the Minister,
and Members know about this more than me how criminals are threatening the electoral system
and functioning of the democracy in the country. Sir, in large numbers criminals are infiltrating
into the political system. In many Assemblies they have used their money and muscle. Earlier,

they were supporting the candidates and now they are themselves are the candidates and many
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of them are getting elected. In many States, they are getting elected in large numbers or they are
helping the candidates of different parties to win the elections through their muscle power or
money power, which they extract again from the people, get into the Government and influence
the policy making and the decision making of the State Governments. At the ground level —
Members would know more than me because they are fairly experienced — the voters are afraid
of the criminals and their gangs and that fear makes them vote for their leader, the mafia leader.
Mafia leaders get into the Assemblies where numbers count. When the Government is formed,
again, these people influence the formation of the Government or toppling of the Government at

times.

As you know, even one vote can make a difference in the survival of a Government. If a
single vote goes the other side, the Government can be thrown out. The bureaucracy in the
States is afraid of these criminal leaders, because they have clout with top people in many
States. There is no need to mention the names here. The bureaucracy is afraid, because they
will be transferred or an enquiry commission will be instituted against them. So they would not
take any action against the criminal activities. Police officials are also afraid of taking action
against criminal and mafia leaders. When criminal leaders have clout with Chief Minister and the
local bureaucracy is very deferential to them, the governance in the districts will suffer. Crime
rate has gone up. The law and order problem is under threat. And, the developmental activities
are also coming to a halt in some of the districts. The criminals again have association with
wrong kind of elements. So, the entire atmosphere gets polluted because of their activities and
there is a failure of the system to check their entry into the system. If this continues, imagine,
they will capture a State. And then they can capture more States. And some of the criminal
groups can always form some sort of a syndicate. | am looking at the dark side. They can get
together form into a syndicate and, either tomorrow or after 5 or 10 years or 20 years, they can
capture the States and become a threat to the stability at the Centre. | have this fear even
political parties need to do something about it. They have to come to consensus how to ban the
criminals at the entry stage itself. Many parties are not stopping criminals getting into the political
mainstream, because they want to win elections, they want to use their muscle power and then
give them seats without realising that tomorrow these people will devour the parties themselves.
That is the danger not only to the country but also to the political parties. How can the parties do
it? Just ban their entry. There is no point in looking for security while sleeping with the enemy.
They are enemies of the country. And, they are enemies of the parties themselves. The best
thing is, avoid them and shun them even if you lose election. That price is worth paying than
sleeping with the enemy. The people have been warning the parties against criminals. The Hon.
Supreme Court came out with a suggestion to the Election Commission that it should take steps

to prevent nomination of criminals and it is the right of every citizen to know the history of every
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criminal. Banning criminal candidate from filing their nomination papers when charges have been
framed by a court is the right thing to do. The police can frame false charges. But, if a court
frames charges, then it is the time that nomination paper should not be allowed to be filed by a
person who has a criminal record, particularly if the offences can fetch a two years sentence.
The Election Commission was in favour of it. They called a meeting of political parties. Aimost all
the political parties opposed this provision. And, one of their arguments was, sometimes,
frivolous charges can be framed and even the court can approve of those frivolous charges and
whosoever is in the opposition stands to a disadvantage if the charges turn out to be false. | am
sure, Mr. Moily’s legal acumen and advice of his officials can find a way out and provide a
safeguard against framing of charges which are malafide. There should be an attempt by political
parties to ban criminals at entry stage itself. There should be a serious attempt to ensure, where
the charges are framed by a court law, to ban the entry of criminals into the election system by

filing a nomination paper and getting elected.

There should be some safeguard to get over this particular objection. | am sure, Mr. Moaily,
who seems to be a very earnest Minister in doing things, would include this in the comprehensive
reforms he is promising to bring forward. | hope he brings them soon to take care of this serious
problem. Not doing at this stage will prove costly for the country and the political system. This
problem is growing like cancer, because with every election — various NGOs have collected this
information and the Election Commission does not deny those figures - the number of
candidates fighting the elections is growing and not going down. Some of the parties are able to
deny the tickets to criminals, but others are not able to deny them the tickets. But, in totality,
their number is growing. If they capture the political system, what will be the fate of India’s
democracy? Thank you Mr. Deputy Chairman, Sir, | am sure that the reforms the Law Minister

brings in will include this. Thank you.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | rise to support the Representation of the People
(Second Amendment) Bill, 2008. Elections form the nucleus of democracy. People exercising
their franchise to form their own Government, consisting of their own elected representatives, is
the basic essence of elections. This process of elections, that too in a vast country like ours, is
an enormous process and the task is being carried out very efficiently and successfully by the
Election Commission, with the Representation of the People Act laying the road for a safer and
smoother journey. Sir, nothing is static. At a point of time when the views are mounting that even
the Constitution must be relooked into, our Representation of the People Act is taking up its
second amendment after 59 years. Yesterday, my colleague, Shri Shantaram Laxman Naik
pointed out very clearly the reason for that. It has to be taken note of and it is something to be
pondered over. Anyhow, the hon. Minister has mentioned in his introductory speech and as also

mentioned in the Statement of Objects and Reasons of the Bill itself that elections have to be
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fair, free and equitable. The Ministry has come out with these amendments to be implemented in
the Representation of the People Act. Sir, there are some suggestions which are being focussed
upon for quite a long time. | too had a doubt which was cleared by the Law Minister some
minutes ago. When the Election Commission has given 22 proposals, why has the Ministry taken
only five out of them? What are the 17 proposals which were left out? But as he pointed out, it is
the Standing Committee which has recommended five proposals which were forwarded by the
Election Commission. It is a good starting point. Though much has to be done in this regard, let
us take it is a kick start for the reforms that we have to do in the Representation of the People
Act. Initially, | do not want to elaborate much because all the amendments which have been
made are to be welcomed. All the Standing Committee’s recommendations, except one or two,
have been accepted. | would like to welcome one of the amendments very much because it

brings in an amendment which is a must.

The Committee has recommended and the amendment has also been brought in that the
inordinate delay which occurs in the current procedure for disqualification of a person found
guilty of corrupt practice defeats the very purpose of punishment of the guilty since he can take
advantage of the delay to enjoy the benefits accrued to him during the interim period. So ‘as

soon as’ has been replaced with ‘three months’; and it is a welcome amendment.

As far as the non-serious candidates are concerned, the security deposit amount has been
enhanced; but | don’t think it will serve the purpose. In the present day context when the cost of
living has soared up and even the expenditure for the elections has been increased by the
Election Commission, the increase in the security deposit alone will not lessen the non-serious
candidates. So, | would like to suggest to the Minister to find out some other ways and means to
curtail the number of non-serious candidates who become a botheration during the time of

elections.

So also, Sir, very much to be taken note of is the ban on exit polls, on the survey of the exit
polls. Though the days now give more importance to the media — of course, the activities of the
media help us many a time and we also realise that — but, at the same time, the survey of the
exit polls also affect the subsequent elections. Moreover, it also lessens the turnout of voters to
the polling booths because an impression is created that only this party will win or this party will
lose. | don’t think this serves any purpose. The survey or the result of the exit polls survey, |
think, is only like going to an astrologer and seeing what may happen or what will happen in a
day or two. So, in good interest, the subsequent election results or the people’s mandate should

not be affected. This is also to be welcomed.

Finally, Sir, | would like to add two points. The Committee proposed many
recommendations which have been accepted, except one or two, as | said. | would like to

submit to the Minister — though he is not here — two things. One is, as one of my colleagues
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from the other side pointed out yesterday, a convicted person in a prison can contest the
elections, whereas he cannot exercise his vote. This contradiction has to be removed. A person
should not be deprived or denied of his basic right to exercise his vote at the time of elections.
As a citizen of a democratic country, everyone has got the basic right and many such things
have to be concentrated and this Bill, though has brought some amendments as all my
colleagues have pointed out, we have to travel miles more to achieve the real purpose of

democracy through elections.

Anyhow, the journey of a thousand miles begins with single foot. In the same manner, | take
that this Bill is a very good start. Sir, | am sure, in the coming days, our efforts will bring more
reforms in this Act and the elections will not only be a guide to the other countries, but we will

also be proud of the election system of our country.

3t ARG T (1Y Y=w) : W, WHR BIdo-JIRBAG 8 b SR Bl HaT= &
3ER, SRR B B IR SAFER & A1 B & o7y I srfeHcd yifeamic & ofer U9 fay
ST %8 81 W), BARI ISRl Bl |16 A1l gV AR [Terr-gar g difde-JarRaars s,
G & AN BIfdel-JIRBATE © [ G B STHERAT H 89 T AHEIT S|

fergw™ @1 SHIGY!, Weferere SHIhHT 81 59 89 3Tofe g 9 1 AT &I I8 I
eI o1 fob fEgAT & AT SHgRAT DI S+l BIfTSH P H1 el YT | 60 FTA BT FHR B IAI
B e #, Febl Bt T 3§ PIs 9gd ol el 8IdT 5l olfd JAMfAT-3NfewT SHshAl d
Igd BT 8, 1 R H $o-9-5 gdi Wl SO i g & e g Ugell g=rd gl
3R Beieee sl a1, 1 fegear & Rith S 10 WIS ART 31 dle <1 &1 orrord off St
SRI U B U, Sl SHIGR AT & IR 9 DEcIcC 3R] Bl T 3R b dla g
SATSITE BT, 35 PRI AN -1 AU ARPR FT5 3R AT 60 AT b q1G 120 BRIS AN B I8
SRR 21 il fUed gard gail, SHH 71 RIS 66 A 76 BIR I STET dIeR o 3R 44 BRI
{ SITET AN 7 SelaR[ | urfiefiue fdan % o | surer gfom &1 fswr foan w&m va
Ra1E & garfae Rra= it oy 7, R gfer omrg 1S, 9gd A Hodb! Bl g+ AErel
T & R ART P18 $olaR H WA Ui BRI & oy AR il 3R 3R & 50 Hedbi
B SIS T ST A1 S/ T1 BRI SHRRIA 1 97, 60 ATl & 3fax WY ABR AR UlaR &
{1 24 UIETS BT AXBR 5 <2 H Tl | 31T Blgeled IRBR e I8! 8l G H ford &l gy
SHIHH IR Bl DI ae] e 8T ifh $8db F™T o I8 41 99 ¢ & & agd oo ReH
SR & 3R HRAT US| B dIex BT RYSiceM 8F1 A1feyl ™1 7 d9ja! 9 9gd Bral
IO &1 B9R I&1 1 59 Al A 980 989 g8 © [P 1 39 X FUweH Bl gadll oY IR, 9§
AR Feb! 1 370+ RIFTH B g8l 81 1975 & 3R ARGS A 1 301 ggell Rarc R\ &
forT < 211 1990 # TRaT HHET ¥ ST, ST HHITE 7 191 RpH<e <F iR b o1 foh #)
A1t =1 756 fopam o Seroiial T T 7 1998 H Sfueit RUIc <11 |a B HIfrer off fob 539 I
BT SR B 8l fbfier v urfcRive T8 wR | I8 Pbed §Y J9l ddbailb & &b 134 dlb
HHT P 3SR U 3T b HATAD 150 THOUTST0 U <, b Raems BIC iR 9 fhfiTet st
T 212004 H T AT GAT 3D 3fER A1 T RIS &b JATIS BRIG-PRIq 18 B! T
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AR Y 51 Rt fobfer st ST 91 2007 & TG 3 IR I<¥ SR f[I8R & 3iav 39
Bl AR U O R0 Raers fpfier ot TR 911 R, 399 89 o1 31 98d ¥TeR
HEIBIAA T8I <@ Fbcl| 3 2 P &R 9 b U7 ATl DI Seider H U BT SRIATA PR A
TR &1 X1 e, et Bl SHIh I | T8 A1 S, a9 dd SHIHU! A6 -
&1 BT 3T U TT WRT ST SHR A 37T V&1 & T8 JISTIoIoH BT &1 9 JATSIE T 3R
<3 DI HET T {F T8 U WagelR <20 2| UITHIH g9 Uob & Ugel 3MToTa gaTl ATl Uit
F BT [ I8 S WIYeR <% T8I 2, I8 Yob SXATHD <20 8 3R I ath Sl < & BTl o, I8
S WIeTd 9 6 I fordt Wt T1% &1 RuaR 81 At o1l oif e 99 aw fFgea &t
AFRGeR HATET - T8I TSR] DI TSTs ASDHR 9 Job Bl ATSIE RIAT AT, I A
FHSTHR TE el [T [ I8 T2 ARIAR <2 91 ¥R, I8 el HIg Ade! hadl 78] o, I8
Al IR A - T {1 T o1, I8 el A7 o6 <97 Pl 4 Holga @ S Aol 2

<% Bl B Y88 IGT S Ghdl &, 99 I8 Bl [T A7 7 fh I8 <9 U ARJeR 30
BT R, TS I F HUR TST W T HERTE & 7GR 511 TV g, H I Qe 78] Aeal g,
WfpT I8 SHBA W VS 89l &, RgRIT & HIREICYIA W U 89l & AR IR 89 59
B & ATHAT DI a1 Ahil, Tl T8 WARATD Ad1gol SbR ST H Igd 31Gd & A1 Hel
TS [ BTN & HUR, A< BRIST & HUR HH iR ALHTS A A8 Giads <21 BT o dl
TARIT ST AT &, b <31 8] ST S Fhdl 81 <9 S=A1 & 997 &, TN F &l 971 &
FHB! IR IE TAdhEH! & b B Y7 BIIST P IR U TR IR MR SR TR AT o,
dql 89 98 TAdwed | 21 <R1-9fth &1 M b fHdl U JaM 4 Aiged Bl B g
SATD ¥ AR B BT 4 T8 gl S-4fh Hdl 2w a1 S & 721 oF Sirehl, <97- Wit 59
97 H Y& Tl AN & DI Sl 1 9 SR 781 91 8, <9 AN W §9d7 8 3R 89 I8
RIER Q@ﬂ & ug casteism, Iz regionalism, & communalism 9 fea ) Tl %\’I IR Y
SHMGRY & 721 379 91 9 WIR B, A1 7 95ll ®I g1 GeH ST IS

AR, ST SFEHTH AT, I Jgall JHSHE dIc Bl dealell & oY 21 ART /1 & [ I8 S
2 3R ABHR 7 TP 36T ¥ IB[T 2 A dle & TFHATRI GRBR & BT aA1fayl 30 &1
Teh Y JATEHT dIex e | q1eR 81 Re 1 A1yl i & 9gd A JAT D &, T 3R drey
foree RR® ®ITS1 R 781, $7gex & 3fax il gl Ul ATSH! S9N arex 81 8ian 21 §
IHRBT b IR SART HHI Bl W@ &b T 77| 87 TR B I P 3iex 3Tiga] HHIYA B,
Tgd BIclidics e A1 8, < P I Ul &, 7 IR 8 dasall <+ a1fey 3R 89 ol
fe I 8k AT 2, A 89 S TSI PHRA1 A1V | I81 IR H¥YR H B ATGH! Pl Al HI9T B,
ISP RIER Hio[E €, THHT JHUTSS A& & 31X 3R A9 981 IR B | 3R Bl qors
gre <, A1 317 98 A1 PR AP ol PGSR P 3fER AUD RETER Bl <@l S, Seft [
ST, 3R 39 RAFTeR Sl 2, A BR A §odR dIc & Fahd o afely, 3R 89 I8 8l B
HHd &, Il ST SR B Fhd & b 8 dIex B, & g @I dic g9 a1 Rreert
HXBR DI I AMSYI 3R BIS dIex I8 2, AN D! THERT WY I MMHER B 81 A1
o die 781 g, 91 d1eTE & f dIe T81 a9 ©1 59 A1-91Y U 3R g1 Al 2,
o5 MiferT & f= o1 arct &) TRBR Bl © 3R SHP! I8 SEA Bl & & BIF-BI9 anT 84
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gre T8 <, die) fore § 4 S UfSTST &l |1t Y g1 11l 8, QR & IR 15-20 UfoieT ge few
STTA 1 T i STe ST 8, S 1 diex foRe & 3fex =18l 8l § iR 7 a1fis gl o7a 81
396 fo it BT & 31ER DI UTaeT ST 21127l

A a1 & b 11 fSUTiTe 9eT &1 14 531 &, I8 HlESTH B W1 HF B & (U 8,
IE TNPBR BT U 3BT BITT B| Afb Exit poll 37 TRBR BT g8 HEH 71 Exit poll b fo1 v
BT AT, TAY SR & ISR ARE-TRE b AR IS &, olfb H Uh a1 Bl [ BRI
TR, ST A 4 P IS Ig dslcll I TS 8, You see Section 4. In Section 8A of the
Representation of the People Act, 1951, the words “as soon as may be after such order takes
effect” ST T=TelT BT ’T‘s‘ %\', “as soon as may be within a period of three months from the date
such order takes effect.”

TR, g UfTee 3Th SfeaT & urd e, forgd 9 9819 & 3iex Baelt =1 gl & ar
ffex | g b <R A1 818 BIC & ieR BNl 8, I 1 3f&Ted b 3fax Bl 2| STgl uR yid-
U AT AP GPHaH TS & ¢ I8 delel] 984 GBSl B dealell 8, clfcb Il TS UTeatd g,
IHD! TR Al Taooig 1 AR TSB! T8 91 Sieb 2 P HaRT-99 & JaTfde 8Ts BIc el
<1 MY HeEd & fd g8 qF 481 § Bl 811 =18, oMb Yaer-99 & JTfded 818 DI
A B SEP foQ 1, 9, IR A B: A db ddB Bl Pl UEal T@l ol
eI ATE eI TSl {b BIg g1 Ui A1l | gt BT fohedl FAERM & siar T ga &1 /1 &
R TH @A Bl QT 2, IAD dIa b BIAT 51 $9P fax A SRR sl {6 &4 wWerel
PIcd I @Y, AP STeal A STeal had 81 A | GOl I I8 Pel g © o AR 9 &
3fER fehH=TeRT &1 ATl YRTAT HET &1 ST fb &l © b JuRiel Rusice g ar & 9ga 4
qH1ferd & 3fex gHfedc far a1l 89X I8 W 39 W ggd 989 8l W& & b guia
Ryicer gM1 a1f2y, = IRy G2 arehd &1 STl BF 811, fohAed & IfeRiue &1
SIS BH BT, Uifdfcde UIeiol deve Bl ST & 9gd & JHIfeid 1 S9®! 3fa I8l
A faT 81 AT ABIHT & 3fax H <l b b oISt uiferamic @l #wR 8 3R a8 7 ald
Fhell & AR T G Tl 21 Gl ATo9d 8Tl b a8 g1a 3§ B AP Mg | g1 Ul gl b
TORTT RUSICT & JidiTdd SHS! UIel 7 SAa! Aiffe fhar o1 S9a! 9ThrieT Tk Sifeie
oY T T o, SN SHh SR Bl FHSTAT o7 3R Y= 91 HadT AT SHb! Ul - I§ qH0
BT o6 T8 95 geforoie &, aift Juriel Rusices IR 89R ok § 989 8IF1 a1f2g) &4 89
TR AT 91T iR BAR 989 F ARl 7 39 39 91 W Grar Hf ¥ iR Weded ot & &
yoiTe Ryrsice g a1 &% e &1 Rysices qifaamic & sier g, siesH @ g1,
PRI T BT 3R Y8 ST6Rd 8] ISl b &6 Foled] ARl &b FER RS PRI 37 W
Gelt 989 BT A1) Sfesram, oiffegar, i foran, Siv 3R |rse skl amfe T JRIfa
Belsl & 3 YU Rysice™ g1 § I T8l wadl {6 g9RT uiferamidl Rived yaheH 3 9
fm Y, Ifd §9 IR 989 B DI S9)d gl THM BT a1 & erad Reri e
Tifev afe Fuiiefia Rwr 8 =12y, a1 ge fewame g1 @12y ok 39 fewames & a1q &4
fopdt TcfToT R g9 =12yl R, fodl 7 dal fh TRBR DI gelaed & 3iaR HBiST AT A1yl
I8 Sl I HHCT & 3SR Hel 11 & b 50! dl Y IRIPT FhTeT a8yl ATSThd
A1 H 25 ARI BYY G B DI [ &, olfh &9 9 I8 91 3761 ave d S © 1 25
oG % 3SR T T BT Bl TS BRIST B¢ & e} g9 g ¥ 3R f7-9-fa7 7z dwn
AT Il ST R8T 81 I8 SHEhAT b [T T g1 W1 51 9 98 A Al Bl STl §, ST 10-10,
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15-15 DRIS W BB ATh THT P TG I &1 -1 g1 IhH b IR H, A1 Uh TRI9 EH I
i 721 G 2 % T8 59 I8 & SIRY UIfamic &1 g9 o Fadl | 37T J81 §Te] STawIetist
BT A1 81 TR, I8 PRRA BT §1ITS 2 3R T&T A BRI YT Bl g1 $HDI I & o1 &4 i1
W B9 IS US, d IS ATyl

3R ARBR Bl BT BT &, Al 30D 9gd AR A1 81 Fbdl ol 1.4 & HuR, AT &
R, WHIC R BT S dRIBT B, SU SITGT I TS fhaT T Adhdl &1 hersc dl g9 a1d &I
goIToTd &l Sff Fabell 81 39 TR 4l 84 989 ST Dl Sxd 7, I8 d8! dealell ol HI SToRd Bl
AR, 1t Tt TR W e wreft 1 R7e Y foam 2 6 2001 % 31a% G IS 7 SoldR HHIRE |
Fel fo I Ferse pfiTed IHusTe 3R I+ 3RicH &1 Ufthsfae <711 &9 @ <t <d &,
I R b aréhor o) HifeT g 3R aum a7 var f g8 7€ 8wyl sud 9
T fet off S 1T S AR AR Adhele g, ToToTfera 2003 IT 2004 F ISR 3711 1, 34
fdot & 3iex BT AT o7 fb R ) HIee & RIclh g1 IR TTSINC BIgel 81 ST, Solaar
H B8 WM U WIS 81 ST A1 S/ hewe B dl golold el e arfegl 98 e ursy 72
BT HE 1S, UM PIC HIfdcl VR &, ol HHIe Hl Hifdel VedR™ &, ifthd I8 STodl
g f <1 uiferamic & siaaRTd €, 9 f6it ofik & &1 3 781 oM A1fey) fegw & sfex
ifafeame @Rl &1, T4, &1 YeaR oA -9-f3T &+ 8T S 81 81 g 31 Fedt § 5
U1 BT 1 9991 T STTQaT, geiaer d31e &8 8l @ 6 U fam Sy) uiferamie sifce &
o R & 3fex B goiaw 81, B4 7 811 § W BIC BT V8™ BT g, Aol 89 AN
Affidavit ¥1 BT8el B © [ fhdaT fohfiTel deuTsvs 81 et 8] ovTdl fh 399 Big 9gd ael
B TST 21 IE BIgd B o1 b fha hfid B fhad Raamd UfsT €, Sae arase 9t
foperT AT gApR 311 %8 &1 91 I b afery o STt @l U uall el S o Sil g7a oS <8t
2, I foham w1 fhy € a1 39 I forat Slerd 27 S99 SR & SR BIg 9gd B
&1 U V&1 & 3iR 399 7 & fhfAed 1 aifdifea™ # 11 9 U ST X81 81 579 Dls 19 sl
2 1 I ) A1 TE BI {5 S ITU-ITET FAT HA &, ST I AR T Il §, $ GAT
3T T&1 BIT 21 g9 & 31ER U Al IHIGaR Y41 121 81, R IR # ST $Y I8 Ul Ta
81 o U8 SHIFER 31! & b I MSHI 8, IE IS 3! © b TRIP 1! B

[(SyauTead (3. 9.9 Ra) Hori= gul

Wfp SR Al < @I gFare dRE B8IM, AoTed 81T, ST ST, SATHT 81T Al 31T 9 AP
TEl Tohdl| ATy H B foh 39d ol T § A B TR S| 3ATST SeldRT HHIRH Bl
IRETIR & b 3R BIg W UIT BREISRA Bl drIeic el &, A1 a8 Bl W) urct &1 [aa
AIST R Fhdl Bl TR, SR HHIYH & iR T UIe] & RIelh 2007 & B3 ST 81 SR
T9T & 3fER TG AT 3T AT Al U 95 Wk IS geic df off| <fi= 1t 81 774 & 98 &
URET 81 gelaR HHIRM Bl .41, BT WOt 8, AR U 4 AR SIS HISE &1 gfery = ARl
RrE < &1 2 f I8 & foedl wifarfewer aict 7 fan o1, s9 qras(e a8 Uf$T 8, 396 Raan
BIS HRATS el 81 &I Bl 3R 39 I & 3faR PRE, DS 3R HRAfTH Bl gfHare W die
feram Stre, 9 QA gl T2 1 317t 371 RIS | AR Jodb o e It RIa=d B goord
Hedl efl S 38 8, S9! I8! ao8 7 6 g9 Il oed 91 <t § {6 9 39 g &
FHUR I I B3R dle ¥ §FaTe W <31, IS Teld ATSH! 81T, A1 I8 JAfdG 781 § f6 a8

338



IIfERATIE & 3iaR PR 7S ATGH] g9 SITY| SR T BT a1 Teid 81T AR ISP TSI
T Fihelil| § ARPR W HEI e I8 984 37ed aral 2| Ifa Uil 3l Al uiferfeda urdl &1,
S HRATTSH DI el aTe<! 81, BIRESH DI Bel=l @red] 81, 9l SHD oy T&d ¥ a9
I I AT TS HRE B FATE TR IS Uah 715 UTS] $99 Hodb P 3R 9 381 3

3119 B election reform ﬁﬁ?ﬁ%%%w@aﬁﬁ%aﬁﬁméﬁ?m
ReeITh A -H - DI a1 AMMBY, D 5 qrao[a ARBIR 7 HIG[QT BT H Sil deafel!
m%,agwﬁsﬁ?gs‘{ NEIE! %}ﬁ?‘j{ﬂdﬂr@d 19 P 3EX PIg comprehensive reform
SATIT ST ey O’ #7 |

it sfriuTet @ (B<ITR) « g=gaTe SUQHTEel Sit| g1 o1 IR H U 81 fa=g uR aref 1
IqT, R Y ari g P 3fR o B HIRTSH H 31 T&T 81 H Statement of Objects and Reasons
< Y8 o7l BAR A 9gd fAgM B 931 96 81 39F 975 4 # $81 7T &, “restricting the
publication of results of all exit polls by whatever means..” 3R S details S9RIT AT %, S
126A(7) says that no person shall conduct any exit poll and publish or publicise..” ’s’ﬂ—cﬁ NIES) H

%I’@T%, which is its heading, “Restriction on publication and dissemination of result of exit polls,
etc.” # 3 919 BI T | A1 ATed g 6 I8 d © f% 59 39 § S fundamental rights T,
YAYd PR BT IMGE 8, SHH 31T BT TS B 79 TP 8| b Abd ©, SId b I8
TSI IR IS GHEIT 98] 497 &1 11T 39 H1 ¥ distinction ®=AT ABTI “No person shall
conduct any exit poll” U W g IR AT g “restriction on publication IR TP TIR A
QIS S H gRafTd 781 81d1 81 3 Tab research soholar‘é’,ﬁ’:ﬁ?ﬁ"ﬁ@ww%,aﬁéﬁ
BT T, H SHBT JAR el B aTell §, A1 A9 31 S AH1 I8 82 T8 3T A DR
214 G g {5 39 R R g amfey, 781 @1, S1E- T-318 ST 8lax S gardl ff & Faa
g1 8 f U aifes ST &1 fawa & f &7 exit poll & BRI 3T B9 dTet AT W gROTT &
3t 8, 9 wrfad g1 2, fora ufcrera g7 21 7 T e @' <1 ¢ 5 o1y 39 W e 7 ey,
TR SHPT IR IS fgeryor 91 A1) 897 <@ fh a7 exit poll B9 & 918 S-3a
AT IR UH-UH YROMH 81 7G| AT VAT DIg scientific data & AT &9 Hadl 1ol AR AN A
1T XS ©7 I8 I Are BT a9y 2, IRy AX1 S WR g1 A T8 8, R 39 W 8 b a1y
Pl AT BT A& BT A B b A &1 DT SHD GRT TR BRA IR, TAR BT TR
R ST ol AT IR & folg ST H 11T B, IRy IS Afth U Yfaefac! a2, dl SHd!
3119 B b Febl & 2 fAgT I H3ll 39 91 IR STR6” A<, U1 AR1 34 e 21

3 A1, S gdHT § I € a1l b SRl A7 g8 2, § S99 e g 6 g9 g
AfhAT IR 98 ATU% ®U  [aaR 81 1T 9gd Al I 37 A% U (43 7 GI1s 8, H I
UG HR g1 I8T g1 I H e |1 3R e 991 & fog 14 37 &1 7R &1 w99 firerar g
T WAl [T &3 H 7-8 T3 91 &1 Ui 8l §1 S99 JaR & oy SF1 § 9HH 99 I8l
SUYH AT T8I BIdT &1 HUAT 39 IR fa=R SHIforgm|
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T, 3t BT W fIgR o {5 | @l & STaegHa A BT ARy It R TR &
IRPBR = compulsory voting ®T Tdh e ARIT A7 IR IHPBT 10 of folm M1 HROT
AT T o §9 WR 98- 0 AR -{qwel 811 91! 8, R I8 I AT Are BT U (A9
gl

R getagiive aIfET @i & aR & §9 U 499 Seoig orn o1 g3t SR < darel 7301
TEIGT B gATE <1 © 6 S'N G F forg 3-4 991 A SR R g 39F 9@ W
FATER BY I &1 Uiegdl ST H Al $9 R TN 81 & € & gelag +d arey 72 od b
&1 81 STIeiol § gRETT A aTel AN 98 AN 98 DR SHD] T B T8 8, Sl 59
SIgIP AT 7 & TR IR & Hdf WIT &N PR 38X 6] ol ATyl =R am ot
EERIRGRIECI RN

31T BN ATt 98 el A1 Be e o b el ol 1 AR &b SMMER WR @R T8 8141
iRy, <fh S Tard # oy ug ft wE B 9 fF gureHea Risics™ g arfavl & <47 ard
-1 H T, HUAT 39 W fIAR R BT MaeghdT ¥l 989 g A1MRY, 39 R o §
HEH §, clfebT QM1 dTdl A1-1 &1 Te] Febell &1 AT BH WRA Bl U W YOI b & H
TG A8 8, A1 8% ANRG Bl I8 A1 A1 b & 59 <=1 &1 ARE § 3R 59 A1 &1
T3 g1 3O A1fYs &9 Bl AfeR el =nfew) 7 foredt der faRiy @1 g anfey, 7 faedt v
forery o1 BT AR, 7 21 U8 AHR BT AT b w1 ATl Ugel ¥R qdol Hel 3 AT I8 <9
AT 7, gE A A 2 &R § Tt 1 RS g, 399 aifdre #1E de wel foran S AR
39 R 9gd THRAT § G @nfey 6 @ & Mg uR uffHee <97 ofae o1y # waReTd 9
0 g I Bl

# U a1 3R HE1 ared gl 9fd sR UP AF T 5 M b1 9 foran o1, § Sa!
FIATE <1 g [ 78I 19 il BT 714 ol § e Q1 /1 § b SF1aee JATafis e TR T8l
M =1(EY, IR M BT M o< § FIT SV 87 HIs A8d, 41 UH U eI, I FARBT H
TR §3TT T 3R BT M &, “The White Umbrella’ 3R IHH AT &1 X1 ST & 15 Bl
quE 2 39 fhde B foraw @l 7 foran @ 6 9 g &1 9e9 a1 I Al
BHR <3 4 9 BH AN I8 A & [ T4 BT T FIES 9 AT 3R 9 | IR B 9 BT AH
WP TR ST ET & I I7P] JHR I8 8, Al I8 FHI a1y b ISP 79 4 I3 157 B
3ATHIET BN I §N HT TS T8l 2, IF a1 YA 3MR HIeTs & IR &, SHfelg ST Vol Tel
BT 1SV G31 ol a1 81 HE1 & ..(FIHM) TS AT8d, H AIDT HIa=131 3 Feqd gl

Teh A1 AGR: X b 19 - HS 1 18] A8y, M T A gl 781 8141 <13l

7} ST SRT: 37 IR Pls WK a1 781 D1l 8| A1 fagT <7 Sl € b o wreg ot
T 3ot AT fohdY oY 31y wTeT H &Y R 1 Religion T 372t e €Y &, Uer 1 U bl YT AT €H
TE HET I AhaTl g H TART Fareg WY NS 8, afolT S3H g9d! 99 # a1 o1 anfey| it
T ST 9+, 3199 Bl BT YTl BN, T8I YR BT ATear g1 gei Ieai & a1l H 9=t a1
HT BRT gl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you. Now, Mr. Vijayaraghavan.
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SHRI A. VIJAYARAGHAVAN (Kerala): Thank you very much, Mr. Vice-Chairman, Sir. |

would like to raise one or two important points. Sir, now, we are amending this RP Act.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have only four minutes.

SHRI A. VIUAYARAGHAVAN: Sir, we are very much aware of the changes which have taken
place in the last fifty years or so. Sir, the size of the electorate has increased manifold. Political
parties, electorate, candidates, everything has increased manifold from 1952. In 1952, we had
only 17.32 crore voters. Then in 2004, it was 64.4 crore. Now, it is little more than 80 crores or
s0. In such a situation, we have to address very serious problems which have been emerging
during this period. Here, | think, Sir, the important aspect is the impact of money power in our
political system. Recently, you see what happened in Karnataka. One mafia, iron ore mafia,

could control 60 or 80 MLAs. This is the situation. A group is there. Sponsored MLAs are there

by the mafia. “BIF T HRISURT, T A AR B Ul Tal, A 7 F 3 Vel Rigeer et
HEGRALE ‘W@_ﬂﬁf SR Qﬁ.lﬂ.’ Sir, this is the situation. So, how to control this? | am not
against a rich man sitting here. We have some of them with us. But, if this House or the other
House is dominated only by crorepatis, then, what would be the future of this country where we

have people earning only Rs.20 per day for nearly 70 per cent of the rural population?

So, whenever you come out with a reform for electoral rolls, utmost importance should be
given to coming out of the clutches of an iron ore mafia, a liquor baron, a sugar lobby etcetera,
etcetera. That aspect he has failed to address in this Bill. That is the most important aspect |

want to mention.

Similarly, Sir, we are going to have radical reforms in our electoral system. You must have a
comprehensive discussion with the political parties. This is the time when you have to start that
process. | do not know what is the attitude of the Government in this regard. Mr. Veerappa Moily
is a very experienced politician. | hope that he will start that process of reforming our electoral

system in a big way. This is the time for you to start that process.

Sir, with regard to influence of money, we are now thinking of enhancing the security
deposit. We are going to enhance it to Rs.25,000/- or so. Sir, my worry is whether if it would be
possible for a poor man, in this country, to contest an election if you fix it up Rs.20,000/-,
Rs.25,000/-, one lakh rupees or so. Here, Sir, we are addressing some small issues. On the
one hand, the Election Commission is going to count the number of posters, wall writings,
banners etc. But how much money are they giving through kickbacks? ...(Interruptions)...
Packets are being given, Sir. How are you going to address this issue? This is the main
question. This is happening in the country, Sir. Rather than making cosmetic changes,

you should have addressed this issue urgently. | hope that while giving a reply, he will give some
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4.00 P.M.

solution for solving the issue of money packets which candidates are giving at the time of

elections.

Sir, another aspect | would like to mention here is the influence of media. Of course, we
have taken some steps with regard to ‘exit polls’. Sir, a new tendency has developed in the
country whereby the media is also asking for money from the candidates for showing the
news-item. With regard to columns they are asking for money ! This new tendency has started in
the country. How are you going to address this issue? On the one hand, we are addressing the
exit poll issue. It may be manipulated. We can address this issue by making an amendment.
How are you going to address the question of mismanagement of funds or asking for money by
the media and TV channels? There are more than 500 TV channels, and also the print media.
This tendency is emerging. How are you going to address this issue? That is also very

important.

Similarly, the proposals for State funding for electioneering are also there. That aspect we
have to clinch. That is an important issue which we have to address immediately. (Time Bell

rings)

Sir, another issue is, when we are delegating power to the Election Commission, we
should be much more serious about some of the aspects highlighted here. Other than the
Government officers, we are providing it to the banks and other public sector units. Naturally,
they have these democratic rights. What would be the influence of those democratic rights
once you are delegating this power to the Election Commission? That is a very important
aspect. On that, the Standing Committee has made a recommendation. Unfortunately, the
Standing Committee recommendation is not being considered by the Minister. So, | hope that
while giving his reply, he would consider all these aspects and make proper amendments. Thank

you, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Brij Bhushan Tiwari. He is not here.
Now, Shri Bharatkumar Raut.

SHRI BHARATKUMAR RAUT (Maharashtra): Sir, | am sorry that lwas not present when my
name was announced. | was in the other building, busy with the Committee-related work.

Sir, | would like to raise only four points. While | appreciate and welcome this Bill, a lot more
needs to be done. The Minister has assured us that a more comprehensive Bill will be coming
later. So, | am waiting for that. Sir, | would like to raise the issue of deposit money that has been
dealt with in this Bill. It says that hereafter Rs.25,000 will be the deposit money. Considering the
amount that is spent on the election campaign, | think, the amount of Rs.25,000 is a meagre
sum. If at all you want to curb the number of candidates contesting the election, | think, this

amount can be raised multiple. A candidate who is ready to spend crores of rupees, officially or
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unofficially, can easily spend more. So, why should it be only Rs.25,000? At least, we should be
able to meet some of the expenses through the deposit money. Therefore, this deposit money

has to be increased. That is my first suggestion.

My second suggestion is, which Shri Ahluwalia has also raised, regarding the issue of

candidates contesting from more than one constituency.

My suggestion is that it should be banned. No candidate should be allowed to contest from
more than one constituency because unnecessarily we are putting a burden on the exchequer of
the Government, as well as, we are making the voters to guess whether this man will be
contesting from this constituency or that constituency. For example, in Maharashtra, one
candidate contested from two constituencies and immediately, within 15 days, he had given up
one seat. It means that within three months there will be another election. Why should the
Government machinery be used for the whims and fancies or the fear complex of a candidate ? It
should not happen. If you are confident of winning one constituency, you should contest;

otherwise, don’t contest. This should be banned at once.

My third point, which many speakers have raised, is about exit poll. | belong to the media.
Therefore, | should not speak against exit poll. But the way the exit polls are conducted, | think,
definitely make an impact on the electorate. Here we are only talking about exit polls. My
suggestion to the hon. Minister is that we should also include opinion polls. Here the definition of
exit poll is very categorically mentioned and it does not include the opinion poll. Opinion polls are
done, published and telecast before voting and they definitely make an impact on the minds of
the people, particularly where there is a keen contest. In Maharashtra, we had opinion polls. The
opinion poll came just ten days before the election. The opinion poll was taken on the day when
the withdrawal of the candidates was done. That opinion poll was carried and published just five
or six days before voting. It definitely makes an impact on the Indian electorate. If you are
banning the exit poll, you should also ban the opinion poll. That is even more important. Opinion
polls should be banned. It is a good idea that there has to be an authorised agency for opinion
polls. It is good. But, at the same time, it should be seen that opinion polls are not just done.
Exit polls do not make any impact on the electorate. But opinion polls do make an impact,

particularly, in the Indian situation where the people bank on the media.

| want to make one more point. | don’t know whether it can be included now or later. The
point is that in the Legislative Council Elections in the States, you have the Graduate
Constituency and the Teacher Constituency. The funny part of it is that in a Graduate
Constituency, a voter has to be a graduate, but the candidate need not be. A non-graduate
candidate can contest the Graduate Constituency. The voters are graduates but the candidate is
not a graduate. | think, there is a serious problem in this regard. Another example, we have the

Teacher Constituency. In the Teacher Constituency, again, the teachers are the voters, but the
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candidate need not be. Now, at present, a Member of the Legislative Council, who has been
elected from the Teacher Constituency, is not a teacher. But it is the teachers’ election.
Only because you have a party behind you, you are making a fun of the Indian democratic

system.

Sir, I will make the last point and conclude. My last point is in regard to the Legislative
Council elections. If | am a Corporator — of course, | am a graduate — and if | am working as a
teacher somewhere, | can cast four votes. As a general person, | vote; as a teacher, | vote; as a
graduate, | vote; and | also vote as a Member of the Municipal Corporation. So one voter gives
four votes | Where does it stand? We say, “One man, one vote.” But here one man can vote four
times. | think there is a serious lacuna in the system which needs to be corrected. The sooner
we correct it the better it will be for the Indian democracy. | once again welcome the Bill. Thank

you.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Mr. Vice-Chairman, Sir, | am not going to take
much time of the House. There are two-three points which | want to bring to the notice of the
hon. Law Minister. The Minister of Law is a very able person. He has presided over the
Administrative Reforms Commission very well. Now he has brought before us the amendment to
the Representation of the People Act. Sir, We appreciate his desire to improve the
Representation of the People Act, to plug the loopholes in the Representation of the People Act.
| do not understand one thing. All of us are sitting here in this House, including you, Sir, because
of the Representation of the People Act. We have been elected to this position because we have
a particular Electoral College. That is why we are here. | am a Member of this House for 30
years. | have been hearing, time and again, that there is going to be an amendment to the
Representation of the People Act, there is going to be a comprehensive Representation of the
People Bill. Governments have come and Governments have gone. But no comprehensive
Representation of the People Bill has been brought forward. Just now my colleague from
Maharashtra was speaking. He was saying that one person can cast four votes. How can it be
possible? There is something wrong in the Representation of the People Act. Now, teacher’s
constituency was made so that teachers could be represented, like we have nominated
Members of Parliament here who are nominated by the President from special categories.
Similarly, there is a special category of graduates and also of teachers where a nonteacher is
elected by a teacher and non-graduate is elected by a graduate. It is just the tip of the iceberg.
Just now the hon. Member has made his maiden speech. He has been a very important
journalist. He was also an Ambassador. He referred to the criminals, politicalisation of criminals
which is taking place because criminals are becoming politicians. Politics is not becoming

criminal but criminals are becoming politicians. That is a very important point which should be
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looked into. We appreciate the Election Commission for conducting elections throughout this
vast country. It is not an easy job. It is a massive job. We appreciate the Election Commission for
all the efforts which it has made. We brought these Electronic Voting Machines so that there is
no malpractice. These EVMs were introduced in India much before the most modern
democracies introduced them in their countries. People from other countries are coming to our
country to see how these Electronic Voting Machines are working. | am sorry to say that in spite
of using EVMSs, excess voting is taking place. In the last Lok Sabha elections, in Arunachal
Pradesh, more than 100 per cent votes were registered. How can it be possible? On these
Electronic Voting Machines, more than 100 per cent votes were registered. What action was
taken by the Election Commission? Arunachal Pradesh is a border State. It is a very sensitive
State. The Election Commission was informed about it and a complaint was also registered
about it, but no action has been taken. Why are double standards being applied? | only wanted
to bring it to the notice of the Law Minister. | appreciate the Law Minister for taking so much

interest in it.

When | am speaking on the electoral reforms, | cannot refrain myself from mentioning the
Women’s Reservation Bill. It has been pending before Parliament for so many years. It was
introduced in the Rajya Sabha. But it is now pending before the Standing Committee; | was a
Member of that Committee. We expected that before the Lok Sabha elections, the Report would
be submitted and there would, perhaps, be 33 per cent more women, at least in the Lok Sabha
if not in the Rajya Sabha. | would request the hon. Minister to respond to this when he replies.
Mr. Minister, the four Amendments, which you have brought in, are excellent ones. We are very
happy that you are bothered about these Exit Polls. And, as my friends mentioned, before the
Exit Polls, there are speculations about what the future of any political party would be. We are
very happy that you have brought in an amendment for that. But what about the Women’s
Reservation Bill? So, these are the two important points which | would like the hon. Minister to
respond. Firstly, in respect of Arunachal Pradesh, which is the border State and a sensitive
State, why was no action taken? And, what are you going to do with the Women’s Reservation
Bill? One hundred days have passed, and | hope that before 200 days of this Government are
over, there will be the Women'’s Reservation Bill in the Rajya Sabha when, perhaps, you will be in

the Chair, Sir, and we will be voting for it.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): When it was introduced, | was in the Chair.
Now, Shri Silvius Condpan.

SHRI SILVIUS CONDPAN (Assam): Sir, thank you for allowing me to take part in the
discussion on this Bill. Before | make my submission, | would like to congratulate the hon. Law
Minister for taking steps for bringing in at least four Amendments, and | only hope that the rest

of the recommendations from the Parliamentary Standing Committee would also come up before
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the House for consideration and passing. | do not want to take much time to elaborate on the
proposed amendment. But | would like to make a submission that steps should be taken for
reduction of election expenditure. Election expenses are going beyond the reach of the common
candidates, or, so to say, the common people who want to take part in the elections. In this
connection, several Members have spoken in detail. | would like to subscribe to their views.
Then, Sir, on the point about criminals entering politics, my colleagues have already made their

submissions, and | subscribe to their views. | am also very much particular on this point.

Then, people, who have got money, — moneyed men alone are able to do this — contest
from several seats, and after they win, they create a problem that by-election has to be called.
This also has to be looked into. Another thing is that legal cases, pertaining to electionrelated
issues, take a very, very long time for their disposal. | would suggest to the hon. Law Minister
that there should be Special Courts for disposing of the election related matters. Also, these
Amendments, which are coming up in the Representation of the People Act, should percolate
down to the Panchayati Raj Act and the Municipal Acts because these are essential at those
levels too. So, | would request the hon. Law Minister to see to it that these have far-reaching
impact, that these percolate down to all levels where elections take place. These institutions
have become greatly important for the development of our country, both in the urban areas as
well as in the rural areas. Therefore, | would request the hon. Minister to keep in mind the fact
that the Amendments in the Representation of the People Act should extend to the local self-

Government and the Panchayati Raj systems.
With these submissions, | conclude. Thank you.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Thank you very much. Sardar Tarlochan
Singh.

SARDAR TARLOCHAN SINGH (Haryana): First of all, Sir, | congratulate Mr. Maily, the Law
Minister, for bringing forward all the amendments which were delayed for a long time. | just
request him that | have been a member of the Standing Committee on Law and Justice
previously and | am a Member of that Committee now also. There is one very important issue
relating to my community. It is a small amendment pertaining to the Sikh Marriage Act. | will

request him to bring forward that amendment also.

Sir, | support this Bill fully. But this is not enough. Exit Polls have been banned. Just now,
my colleague from that side of the House mentioned about the opinion polls. We all watch
television and we know how opinion polls are being misused. Every TV channel’s bias is very
apparent in these polls. | am from the State of Haryana. Elections were held recently. Two

or three channels — | don’t know how they were motivated — were giving Chautala’s party less
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than ten seats, the Congress Party more than seventy seats whereas the results were just the
opposite. The Congress got 40 and Chautala’s party got 32. It had happened earlier also. So, |
request the Law Minister to look into it and have a meeting with the Media so that there should
be some code of conduct on this. Secondly, the Election Commission has framed such rules
that are totally biased against the candidates. As per those rules, you cannot have posters, you
cannot have handbills, you cannot have hoardings, you cannot write on the walls. Then, what is
left for doing our propaganda, except going to the Press and the electronic media which is very
expensive. The Election Commission is encouraging people to go to media in any form. Sir, |
have seen a report from Maharashtra. In the recent elections in Maharashtra, every newspaper
was getting money even for their news items. Even the news was being sold. Candidates were
paying even for the publication of news items. This type of corruption is going on. How, then,
are we asking the candidates not to do any propaganda? The other thing is that, now,
candidates get only eleven days whether it is the Lok Sabha elections or the municipal elections.
How will a candidate visit different areas of his constituency in such a short time? Then, a
candidate in an election has to get the permission of the DC, the SDM, for any meeting. He is
running after these offices for permissions all the time. | do not understand why we are putting so
many restrictions on the candidates in elections. These rules of the Election Commission are also
very wrong. Then, they say, if a leader comes to your constituency, the candidate will bear the
cost of the helicopter, the aircraft and so on. What is the fault of the candidate if a political party
is sending its leaders to that constituency? Such rules of the Election Commission should be
examined by the hon. Law Minister so that candidates can have less expensive elections. Just
now, our new Member, who is one of the most brilliant journalist of our country, Shri H. K. Dua,
mentioned about criminals entering the Parliament. This has been debated many times. But
nothing has been done so far. In addition to this, moneyed people are now entering the
Assemblies and the Parliament. | will give you one example of just what they do after they enter
into the Legislature. Recently, elections were held in Haryana. There, the anti-defection law is
manipulated in such a manner that one day you are elected, against a particular party, and after
three days you join that party, saying that you are dissolving the earlier party. Money is a big
player in all this. This is what is being done in Haryana. You have the Government of defectors
because the Congress Party had forty and they wanted six more. So, all the Independents and
one political party merged with them. Sir, we are a democratic country. How long will we expect
such things to happen? A national-level party should wait for the things to happen. Why should
it be in a hurry to spend money and to get its numbers? | request the hon. Law Minister to
convene a meeting of all the political parties to tackle these issues. Even after sixty years of our
Independence, if we still have these aya-Rams and gaya-Rams, it is a shame for our democratic

system.
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| would request the Law Minister, he is doing so many good things, at least, now for such
other things to please take note of it. In our Standing Committee we wanted that all political
parties should come forward and form a consensus for electoral reforms, but we could not do it.
My sister, Najmaji was also a Member of that Committee and she had been giving valuable
advice in the Committee, but we could not come to a consensus on certain matters. So, | would
request the Law Minister that with his experience in the Assembly, in the Parliament and the

position he held in the Government he will do this. Thank you very much, Sir.
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SHRI M. VEERAPPA MOILY: Mr. Vice-Chairman, Sir, | am grateful for and highly excited
over the debate on an important measure containing five elements of this reforms package. We
are all proud that we have the largest Parliamentary democracy with the largest electorate with

80 crores on the electoral rolls.

We are the largest Parliamentary democracy. We have the largest electorate with 80 crores
on the roll. But, at the same time, the matter of concern is that | think, around 20-25 crore voters
do not come to the ballot box and vote. It is a matter of worry. The debate has been quite a
great learning experience for me. My confidence level to bring about more radical and
comprehensive reform measure has now increased and | can feel that you are responsive. | can
count upon you for the kind of change which needs to be brought about in our electoral system.
Ultimately, when our friend, hon. Member, Shri Prasad ended, yes, we have to target the last
man in the queue, whatever reforms we bring in, we need to address him. Otherwise, these
reforms are of no significance, whatsoever. | never said even in the beginning when | introduced
for consideration of this Bill that is an exhaustive one. | am not that happy. It is one of the
measures or five of the measures but we need to do a lot of things because mere medicine is not
enough. Mere physician is not adequate. We should have physicians, we should have surgeons
to do both and it is not the peripheral reforms that the country is satisfied. Yes, a reference has
been made that we have passed 57 years in our great march, great experiment on the electoral
process. We have to learn a lesson, revisit, get into the inside of it and find a way forward. We
cannot stop at that. Reform is always a concept of creative destruction. We need to address
many of those problems and | must thank the Parliamentary Standing Committee who has
expedited this report and, by and large, we have accepted their recommendations. These are
five out of 22 references made by the Election Commission of India. In 2004, we needed to
expedite this. | am looking forward for the cooperation of the Parliamentary Standing Committee
to come out with the recommendations in respect of other 17 items. Nothing is pending with us.
Even if you send it within a week, | can reassure you, that we will take up these matters early so
that you can even present the amendments for approval of this House, even during this Session
and | assure you that we can do that. But, we should have consensus among all political parties.
Ultimately, we need to obtain consensus. After all, we have to March together. No one political

party marches alone in this great endeavour to bring about reforms.

| need not mention all the twenty-two proposals here even though | have the facts. | don’t
want to take the time of the House. Sir, out of these twenty-two, we have taken up five

proposals. We have considered these. We have interacted on all these proposals. We have one
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proposal in respect of voting of citizens of India but have gone abroad on employment or
education or other purposes. There is a Bill. This has been examined. It is not a part of the
twenty-two proposals; you can say it as twenty-third. They sent it back advising to bring back a
comprehensive Bill with all details. So, we are also shortly bringing that Bill. | will be finalising that
Bill also after discussion with many of our colleagues. Sir, | am sure, it is very dear to you. So, |
specially made a mention about that. It is ready. | need to discuss this with some of our friends
and colleagues. If you are free, | may finalise this Bill within a week and bring the Bill in this

Session itself.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is good.

SHRI M. VEERAPPA MOILY: Sir, an issue has been raised whether article 19(1)(a)
contravenes. In fact, it was debated. Thereafter, even the Supreme Court has upheld the
guidelines issued by the Election Commission of India. So, | must tell you, by and large, we have

consensus on all the points that have been incorporated in this Bill.

Sir, | will try to go one-by-one with regard to certain issues raised by the hon. Members.
Our leader, Shri S.S. Ahluwalia, raised a point that a person in jail can contest but unable to
vote. | think, if a person, according to my opinion, is in jail but not convicted, he is entitled to
vote. | don’t know how he can be denied voting. In fact, the Department-related Committee has
said that the proposal to disqualify any person accused of an offence punishable by punishment
for five years or more can contest election even if trial is pending. The Standing Committee gave
a Report that the proposal of the Election Commission under reference is a major departure from
law for the time being in force which provides that if a person is convicted for an offence and if a
court gives a judgment convicting him then such a person shall be disqualified from contesting
election. That is why the status quo has been maintained. That is a matter which was referred to
by our veteran journalist and hon. Member and he has also mentioned about criminals
contesting election. It is a matter which we need to examine in depth. May be, we can have a

discussion on this question.

The Department-related Parliamentary Standing Committee on Home Affairs, in its Report,
with respect to some of the provisions on the issues said that many Members have objected to
auditing of accounts of donations by auditors proposed by the Election Commission or CAG or
its appointed auditors. Again, there was no political consensus and even the Standing

Committee did not consider it proper for an amendment to this.

Sir, Mr. Shantaram Naik raised an issue of several guidelines/Code of Conduct issued by
the Election Commission under article 324 of the Constitution. He said that these needed to be
limited. This is a debatable issue. | think, an exercise can be made to revisit some of these
guidelines and code of conduct; and we can have a discussion at an appropriate time on the

larger issues like this because, by and large, we don’t want the Government to interfere with the
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functioning of the Election Commission of India. But, need be, we can definitely discuss about
this. The accounts issue, the donation issue, are the issues that have been pending and have

not been considered appropriately.

Hon. Member, Shri M.V. Mysura Reddy, has proposed an amendment to prevent non-
serious candidates. In fact, section 154 of the RP Act provides for forfeiture of candidates’
deposit which is proposed to be Rs. 25,000 for the Lok Sabha elections and Rs 10,000 for the
Assembly elections. The limit has been examined to weed out non-serious candidates. That is
the remedy that has been found. If there is any viable, suitable remedy, that needs to be
discussed in greater details, instead of hurrying up with this kind of amendment. Therefore, |
would like to request the hon. Member to reconsider this issue because we are open for a
discussion and, then, take a subsequent political consensus on that. And, perhaps, if need be,
we can think of bringing forward an amendment. But | don’t think it will lie as on today. There are
a lot of issues involved in that. So, the hon. Member may kindly withdraw this amendment. We

can think of bringing it back at an appropriate time.

Many more questions have been raised in today’s discussion. Particularly, the hon.
Member, Shri Veerpal Singh, has raised many issues about the money power. He did say that
the election is the festival of democracy. | think, our senior friend, Shri Arun Jaitley, also did say
something like this at some of the forum. That is being curtailed sometime. It is dealt with by the
Election Commission. Reasonable advertisement, reasonable approach will have to be made. |
think, sometimes resorting to the television media, the print media, which has not been
prevented, in a surrogatory manner is not the right means for the candidates. This is an issue in

which needs to be discussed in detail.

There are issues pertaining to appointment of observers. The observers do not act in
accordance with the duties that are entrusted to them. | think we need to have a proper
discussion on many of these issues whether it is the issue of code of conduct or the issue

pertaining to guidelines or the issues that are dealt with by the Election Commission of India.

Now, | come to the question of electronic voting machines. Dr. Malaisamy had raised this
issue. The hon. Member, Shri Shreegopal Vyas, wrote a detailed letter consisting of 3-4 pages,
or even more, how it functions, how it should be examined, how it should be scrutinised. We
examined it critically and, ultimately, found that nothing is wrong with the technology. The

technology is perfect. You know India has the best brain in IT.

You should not forget that. The Indian IT engineers have captured the IT world. They need
not look for the other countries to testify the technology which has been adopted by us. So, it is
not only technology savvy, but also people savvy. We had a fear that how the commonman

would receive this kind of a new technology. The manner in which they have responded to this
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technology will go to the Indian wisdom. | think that is not a debatable question as on today. Shri
D. Raja raised a question that it does not fulfil the real need of the time and that you should have
come out with a more comprehensive amendment to that. Yes, | started by saying that these 57
years of election process, it has proved to be the best in the world, but that does not mean that
it has no challenges. We may have millions of challenges. There are millions of opportunities
provided in this. | am telling you that | am for comprehensive reform measures. | would like to
have a national consultation. | would also live to have a brain-storming debate with all the
political parties, with all the stakeholders, to bring about the changes, to bring about the
solutions to the problems which are being confronted in the system. At the same time, we
cannot say that the present system is bad. It may be opened for mid-course corrections, but, at
the same time, we need not be pessimistic about it. We will have a debate and, shortly, we will
bring about — if not possible in this Session, then, possibly, in the next Session - a
comprehensive amendment in the electoral system which will, definitely, provide solutions to
many problems which are confronted by us. | have heard the veteran journalist, who is a new
Member of Rajya Sabha, who has delivered his maiden speech, raising it with a clarity and with a
kind of message that has to be taken by the entire country. | compliment you, | commend you.
Now, | come to the role of big money. Yes, there is a role of big money, which we have to
disappear from the election scenario of this country. | need to take many drastic measures, but
political consensus is a must for that. It is quite mandatory. Let us discuss about it. | am open for
the debate. | am open for the solution emerging out of that kind of a debate. Yes, we know that,
earlier, these big people used to support candidates. Now, they themselves are becoming
candidates. Earlier, they used to support the Ministry; now, they are entering into the Ministry.
They may capture one State, they may capture another State. Ultimately, the entire democracy
of this country will be put into peril. This has got to be halted. | am not going to name any State
or any political party for that matter, but this is a cancer in the body politics of this country. That
has to be acknowledged by all of us and we need to deal with it. Those elements may devour the
democracy of this country. We need to put a halt to it. | think the sense of this House is, as | can
feel, that we are all united to combat these kinds of forces. | am very happy and confident that
we will be able to find a way out of this. Then the hon. Member, Shri Tiruchi Siva raised the
question of the non-serious candidates. How do we deal with that? You have not come out with
a solution. You have pointed out the problem. Let us all apply our mind on this.

..(Interruptions). .

SHRI TIRUCHI SIVA: | did not support the amendment moved by Mr. Reddy,

..(Interruptions ).. but | have asked the Ministry to find out the means.

SHRI' M. VEERAPPA MOILY: The hon. Member, Shri Raashid Alvi, spoke about

the influence of religion. He talked about the criminality which has really distorted the election
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process. In fact, we brought a number of Bills earlier also with regard to the criminal candidates.
| have already dealt with the issue of filing of chargesheets, etc. No doubt the strict laws are

necessary and we need to apply that.

Shreegopal Vyasji spoke about exit polls. After all, this is an issue which has been there the
world-over. We may bring forward a Bill today but | must tell you that it is a practice the world-
over. In many, many countries, these kinds of exit polls have been really banned. Incidentally,
there is this talk about Shri Rama came. | have written a big epic poem on Shri Ramayana
Mahaveshanam. But whether it is my Ramayana or any other Ramayana, | have heard, these

Ramayanas are secular in nature. Incidentally, | won a national Award also for that.
AN HON. MEMBER: Sir, give a free copy to everybody.

SHRI M. VEERAPPA MOILY: This is regarding not only my Ramayana. | have read the
Valmiki Ramayana; | have read the Tulsidas Ramayana; | read the Kamba Ramayana. You read
any Ramayana, there is no religion and politics mixed; there is no governance and religion mix.

So, | think that is only incidentally; but | am just telling you that.

Then, Mr. Viayaraghavan spoke about many things. ...(Interruptions)... | said,

‘incidentally’; | said it in lighter mood. ... (Interruptions)...

SHRI SHREEGOPAL VYAS: | am not coming to that. | was only trying to differentiate
between somebody carrying out the exit poll survey to do a research. That is one part. The other
is to prohibit its presentation and representation. | am not against the representation and the
propagation of it. | am saying, how do you go about somebody’s fundamental right to ask some
people what have you done. This is one part. The other is, propagation. You are against
propagation; | am also against propagation. But | am saying whether you would like to question
somebody’s fundamental right to ask some people to get some survey and wake up. That was

my point.

SHRI M. VEERAPPA MOILY: | think, the hon. Member can understand that we are banning
only the exit poll and no research whatsoever by the scholars or any student of politics is being
interfered with. | don’t think we can stretch this amendment too far. So, | don’t think you can
stretch it too far and | don’t think any research of that kind is prevented under this. | must tell
you, the matter related to bar on persons from contesting elections facing charges is a subject
which is dealt by the 18th Report of the Departmental Committee. They have disagreed on this
policy and, maybe, we can revisit it, if the hon. Members want it. But again, it requires the
political consensus but we can deal with that. In fact, regarding disclosure of the election
petitions, there is already a restriction of time that the High Courts or the authorities

are mandated to close the case within six months. But this is not happening. | do agree with it.

354



Many a time, till the time is over, the decisions are not given. It is really a worrisome matter. We
need to discuss it with the Judiciary. If necessary, | am prepared to bring about certain

mandated law to fix the time, limit the time so that there is expeditious disposal of the cases.

You may kindly remember, in the 1990s, we had brought an amendment to the
Representation of People Act for deploying people other than Government officers for election
purpose, say, from banks, public undertakings and others. But, at that time, we had not
included them in the disciplinary procedure. Thus, this is only a consequential amendment with
regard to punishment or disciplinary action against election officers. It is only a consequential
amendment which should have been brought at that time. In fact, we could not have punished

them but for this amendment. So, this is only a consequential amendment.

My sister, and hon. Member, Dr. Najma Heptualla, had reiterated the need for a
comprehensive Bill. She has also talked about criminals becoming politicians and also about
nexus voting. May be it was the rarest of the rare instances that might have happened in
Arunachal Pradesh. She has also talked about the Women’s Reservation Bill. The matter is,

again, before the Standing Committee.

DR. (SHRIMATI) NAJMA A. HEPTULLA: You may use your influence, Sir. | don’t say, use

violence, but you may use your influence and your charm.

SHRI M. VEERAPPA MOILY: The Chairman of that Committee is Shrimati Jayanthi

Natarajan; | cannot use violence against her!
DR. (SHRIMATI) NAJMA A. HEPTULLA: You could always use your charm.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That may not work there !

SHRI M. VEERAPPA MOILY: If the Standing Committee finalises it and gives it to us and a
political consensus is obtained, we would not hesitate to introduce the Bill even by the end of

this Session.
SHRI TIRUCHI SHIVA: | am in that Committee, Sir. We are trying.

SHRI M. VEERAPPA MOILY: Kindly do that. We have been talking about it since 1996. |
think, we need to bring it and we would like to see it being passed in this Session itself. | think, if
the Standing Committee could finalise the report and give it to us, we shall definitely ensure that

we could bring it over.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, may | intervene for a minute? Many
legislations are brought in this House, but Government never comes with a rider saying that
there should be a consensus, not even on Budget. Why should the Women’s Reservation Bill

have consensus ? Why should women coming to the Parliament have consensus from those who
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5.00 P.M.

do not like women? At least, bring it to the House and then let us see who stands where. The
major political parties, the Congress Party, the BJP and the Communist Party, are all very clearly
in support of women’s reservation. | would be happy if you bring the Women’s Reservation Bill to

the Rajya Sabha. There is no problem. But, why are you not doing that?
SHRI D. RAJA: If you talk of consensus, the consensus is not going to emerge.

DR. (SHRIMATI) NAUMA A. HEPTULLA: Sir, as my Leader, Shri Arun Jaitley says, if
you bring it after Lunch, half the Members who are opposing it may not be there and we shall

pass it !

SHRI M. VEERAPPA MOILY: Your suggestion is noted for action. Hon. Member, Shri
Silvius Condpan, had said that some amendments that have been brought about will have to be
there in Panchayat and local bodies too. | think that is a good suggestion and | shall definitely
discuss it with our colleague, Dr. Joshi. Hon. Member, Sardar Tarlochan Singh, incidentally,
started with the Sikh Marriage Act. | have no idea about that Act; | shall discuss it with you. You
had also said that the opinion poll should be banned. That is a matter which we have already
gone into. We had in some areas tried to interfere with the functioning of the media; | don’t think,

we should venture too far; we need to stop somewhere.

SARDAR TARLOCHAN SINGH: We may not interfere, but there should be some

mechanism in place.

SHRI M. VEERAPPA MOILY: You had also spoken about the Anti- Defection Act, taking
steps to prevent “aaya Ram-gaya Ram” phenomenon. That also should not be a subject matter
in this amendment; we can bring it on some other occasion. Hon. Member, Mr. Prasad, asked

why we need to bring in the old system instead of the EVMs.

Our hon. Member, Shri Prasad, also talked why not to bring about old system instead of
EVMs. | have already replied to it. With regard to Voters ID also, your suggestions are noted
down. With this, | thank the entire House for the support which is extended to this Bill. | have
already said that this is only a peripheral thing. We will definitely come out with a substantial and
comprehensive Bill for reforms in the electoral system. With this, | seek, through the Chairman,

the support from all the hon. Members to pass this Bill. Thank you.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The question is:

“That the Bill further to amend the Representation of the People Act, 1950 and the

Representation of the People Act, 1951, be taken into consideration.”

The motion was adopted.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We shall now take up clause-by-clause
consideration of the Bill. In clause 2, there is one amendment (No.4) by the hon. Minister.

Clause 2 - Amendment of Section 24.
SHRI M. VEERAPPA MOILY: Sir, | move:

4. That at page 1, lines 11 and 12, for the words *district magistrate or additional district
magistrate” the words *“district magistrate or additional district magistrate or
executive magistrate or district collector or an officer of equivalent rank” be
substituted.

The question was put and the motion was adopted.
Clause 2, as amended, was added to the Bill.
Clauses 3 and 4 were added to the Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We shall now take up clause 5. In clause 5,
there is one amendment (No.5) by Shri M.V. Mysura Reddy.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, if the hon. Minister gives me an
assurance, | will withdraw my amendment. But | want to bring one point to the notice of hon.
Minister. During the last elections in Mehabubnagar Zedcherla Constituency, Andhra Pradesh,
because people wanted to protest against an SEZ in Pollepalli, few hundred people filed
nominations. Similarly in Nallagonda Parliament segment also, few hundred people filed
nominations. That became the headache to the Election Commission also. Some serious
candidates managed to get B-forms so that their own men can file nominations for election
agents, counting agents, security people. It became a big headache. | welcome the intention of
the Minister that he is enhancing the deposit. In view of the assurance given by the hon.
Minister, | am withdrawing my amendment.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The amendment is withdrawn.
Clause 5 was added to the Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We shall now take up clause 6. In clause 6,
there is one amendment (No.6) by Shri A. Vijayaraghavan and Shri P.R. Rajan.

Clause 6 - Amendment of Section 123
SHRI A. VIJAYARAGHAVAN:: Sir, | move:
6. [Thatat page 2, lines 28 to 31, be deleted.

Sir, | have to have an assurance from the Minister. The Standing Committee in its
recommendation No.4.8 has mentioned about this part. Sir, now we are delegating some extra
powers to the Election Commission. Always we must be very careful about delegating the
power. We are expecting a fair dealing from the Election Commission. So, what is aspect here?
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It is regarding the democratic right of the people who have been engaged in the election duty.
Earlier only Government officials were engaged, but now we are expanding the scope. We are
expanding the scope for taking disciplinary action. It may be utilised for curtailing their
democratic rights. That is the apprehension raised by the Standing Committee also. And,
accordingly, the Standing Committee requested to redraft that particular provision.
Unfortunately, that has not been done. Let the Minister give an assurance that the scope would
not be expanded to that extent which would curtail the democratic right of this section.

SHRI M. VEERAPPA MOILY: Sir, hon. Member will understand that those officers are
deployed by the Election Commission of India. They will be working under the Election
Commission. If you do not empower the Election Commission or the officers to discipline the
officers under them, who else can do it? This is the domain of the Election Commission. For
anything which comes in the domain of the Election Commission of India, | do not think the
Ministry can interfere and it is the duty of the Election Commission to discipline. That is the only
thing. That is the only power that is delegated..(/nterrupt/ons).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, no argument.

SHRI A. VIUAYARAGHAVAN: This is something that the Standing Committee has
recommended, and the Government has not accepted this recommendation.

SHRI M. VEERAPPA MOILY: If you go through the recommendations of the Standing
Committee, it is not part of the recommendation. | have got full list of recommendations.
We are not deviating from the recommendations. It may be a part of the discussion or
deliberation, but it is not part of actual recommendation. | may submit that we will discuss about
it. After all, it is not exhaustive amendment that we are bringing in. When we will bring
comprehensive amendment, we will consider this aspect. In view of this, | request hon. Member
to withdraw the amendment.

SHRI A. VIJAYARAGHAVAN: After considering the request of the hon. Minister, | am

withdrawing my amendment. | do not move my amendment.
Clause 6 was added to the Bill.
Clause 7 was added to the Bill.
CLAUSE 1 - SHORT TITLE AND COMMENCEMENT
SHRI M. VEERAPPA MOILY: Sir, | move:
2. That at page 1, line 4, the word “Second” be deleted.
3. That at page 1, line 5, forthe figure “2008”, the figure “2009” be substituted.
The question was put and the motion was adopted.

Clause 1, as amended, was added to the Bill.
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ENACTING FORMULA

SHRI M. VEERAPPA MOILY: Sir, | move:
1. That at page 1, line 1, forthe word “Fifty-ninth”, the word “Sixtieth” be substituted.

The question was put and the motion was adopted.

The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.

SHRI M. VEERAPPA MOILY: Sir, | move:
That the Bill, as amended, be passed.

The question was put and the motion was adopted.

RE. ANNOUNCEMENT BY THE CHAIR

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Hon. Members, | have to make two
announcements. First, | wish to inform that there would be no sitting of the House on Friday, the
27th November, 2009, on account of Id-ul-Zuha.

| also wish to inform the House that the Private Members’ Business scheduled for Friday,
the 27th November, 2009, shall now be taken up on Thursday, the 26th November, 2009. The
House is adjourned to meet at 11.00 a.m. on 26th November, 2009.

The House then adjourned at ten minutes past five of the clock till eleven
of the clock on Thursday, the 26th November, 2009.
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